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AUTHORITATIVE ENGLISH TEXT
H.P. Ordinance No. 4 of 2016.

THE HIMACHAL PRADESH MUNICIPAL CORPORATION (SECOND
AMENDMENT) ORDINANCE, 2016

Promulgated by the Government of Himachal Pradesh in the Sixty-seventh Year of the
Republic of India.

An Ordinance further to amend the Himachal Pradesh Municipal Corporation Act, 1994
(Act No. 13 of 1994).

WHEREAS, the Legislative Assembly of Himachal Pradesh is not in session and the
Governor of Himachal Pradesh is satisfied that circumstances exist which render it necessary for
him to take immediate action;

NOW, THEREFORE, in exercise of the powers conferred by clause (1) of article 213 of
the Constitution of India, the Governor of Himachal Pradesh is pleased to promulgate the
following Ordinance:-—

1. Short title.—This Ordinance may be called the Himachal Pradesh Municipal
Corporation (Second Amendment) Ordinance, 2016.

2. Amendment of section 6.—In section 6 of Himachal Pradesh Municipal
Corporation Act, 1994, in clause (a), in the proviso, for the words “twenty five”, the words
“thirty seven” shall be substituted.

(ACHARYA DEVVRAT)
Governor, Himachal Pradesh.
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Pr. Secretary (Law).
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